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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the Governor

and by Heads of Departments.

Sambalpur, and that one moiety of the 
proceeds from the said ferries remaining 
after deduction of the costs of management 
thereof shall be paid into the District Fund 
of the District of Sambalpur and the 
balance to the Sarangarh State.

Description.
Name of ferries.

1. Buchida Ferry at village Buchida 
plying between villages Buchida (right 
bank) and Kanehanpur in Sarangarh State 
(left bank).

2. Barangakot Ferry at village Baran- 
gakot plying between villages Barangakot 
(right bank) and Burda in Sarangarh State 
(left bank).

EDUCATION, HEALTH AND LOCAL 
SELF-GOVERNMENT DEPARTMENTS.

NOTIFICATION.
The 22nd May 1936.

671-L.S.-G.—In exercise of the 
powers conferred by clause (b) of section 4 
and section 7-A of the Northern India 
Ferries Act, 1878 (XVII ot 18/8), the 
Government of Orissa are pleased (a) to 
take possession of the Buchida Peny 
and the Barangakot Ferry over the 

Nalla lying between 
Sambalpur district and the Sarangarh 
State in the Central Provinces, the descrip­
tion whereof is given below, and to declate 
the said ferries to be public ferries, and 
(b) to direct that the said ferries shall be

District Council,

No.

theKankaradi

A. F. W. DIXON, 
Secretary to Government.by themanaged
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COMMERCE DEPARTMENTS.
LAW AND

NOTIFICATIONS. 
The 25th May 1936.

No. 185-L.P.—Under section 9 of the Indian Christian Marriage Act, 187*2, the 
Government sanction the issue of licenses to the following gentlemen whose residences 
and other particulars are given below to grant certificates of marriages between Indian 
Christians in accordance with the provisions of the said Act, within the territories
under the administration of the Government of Orissa :—

Taluk.
... Porjasuku ... Kora put ...• Koraput ...

Mission.
Schlesurg Hols­

tein Evange­
lical Luthe­
ran mission.

District.■Residence.Name.
Rev. David Bagho ..

Do.Do.Do.Rev. Jacob Sadhu ...> Keller 
Rev. Johon Suna ..., Korapur 
Rev. Bartholomi Roti Pmdopodoro 

Naiko.
Rev. Herman Gerherdt Benia Lotya- Pottangi.

sada.

Do.Do.Do. .. .*
Do.Do. .Do.

Do.Do.

The 25th May 1936.
Act, 187*2, theNo. 189-L.P.—Under section 6 o*f the Indian Christian Marriage 

Government sanction the issue of licenses to the following gentlemen whose residences 
and other particulars are given below to solemnize marriages within the territories 
under the administration of the Government of Orissa 
provisions of the said Act :—

in accordance with the

District.

Koraput. 
Do.
Do.

Taluk.Residence.
...» Porja Suku ... Koraput
... Keller 
... Koraput

Rev. Bartholomi Roti Pindopodoro ... Do.
Naiko.

Rev. Herman Gerhardt Benia Lotyasada Pottangi.

Name.
Rev. David Bagho 
Rev. Jacob Sadhu 
Rev. Johon Suna

Do. • m J
Do. • • ■:

Do.

Do... j

C. G. NAIR, 
Secretary to Government.

The 20th May 1936.
No. 404—ll-P.16-Com.—The following draft of rules which the Government of 

Orissa propose to make in exercise of the powers conferred by clause (p) of sub-section 
(1) of section 6 of the Indian Ports Act, 1908 (XV of 1908), is hereby published as 
required by sub-section (*2) of the said section for the information of all persons likely to be
affected thereby, and notice is hereby given that the draft will be taken into considera­
tion on or after the 30th June 1936.

Any objection or suggestion which may be received from any person with respect 
to the sanI draft before the date specified above will be duly considered.

order of His Excellency the Governor,

C. G. NAYA.R
Secretary to Government.Draft ro under clause (p) of sub-section 1 of section G of the Indian Ports Act, 1903

ow ° J-J°T 1 °\°} thesPread of infection of dangerous, infectious and
2t9Z?,cTS b,J, 'Tfvrr* 0r bei,uJ in> °r departing from, Indian pert*, and the disposal oj dead bodies on such vessels.

Definitions.

I

(1; M^eho,°fvCviri’,J'nnMS “I PerS°n aPP°illted by Government either by 
by virtue of h.s office, to be Health Officer of a port, and includes



PAET HI.] THE ORISSA GAZETTE, MAY 29, 1936. 41

an Additional or Assistant Port Health Officer, and any officer appointed 
c oveiTment, either by name or by virtue of his office, to perform any 

ot the duties of a Plealth Officer of a port.
infected(2’ The term when used with reference to any articles includes all 

articles considered by the Health Officer to be infected with any of the 
diseases specified in these rules.

(o'- The term “ infected port. _ any port which Government may, by
notification, declare to be infected with any of the diseases specified in rule 
1 of these rules.

means

(4» Medical Officer ” (of a vessel) means any person holding medical charge of 
a vessel.

(5) “ Calling at port •—A vessel shall be regarded as having called at a port if 
either it berthed at a quay at that port for any purpose whatsoever or if 
having berthed elsewhere in the said port, it was in communication with 
the shore for a purpose other than was strictly necessary for the landing 
of mails or passengers and their luggage, or for the embarking of mails or 
passengers with or without their luggage, who had not in any way 
municated with such port and who had disembarked from a healthy vessel 
and had not been exposed to infection in such port. ’

com-

Observation.—The word observation ” signifies the - isolation of persons 
whether on board vessel or at a sanitary station before they obtained free 
pratique.

(7) Surveillance.—The word “ surveillance means that persons are not isolated, 
that they receive free pratique immediately, but the authorities of the 
several places whither they are bound are informed of their coming and 
they are subjected to a medical examination with a view to ascertaining 
their state of health.

includes any person who is not on board for the(81 Crew.—The word
sole purpose of travelling from one country to another, but who is employed 
in_some way in the vessel’s service or by persons on board or in connection 
with the cargo.

crew

;'9) Day.—The word day means an interval of 24 hours.

Part I.

Rules to be observed at ports in India on the arrival of vessels.
1. The diseases to which the rules in this part apply are (1) Plague, (2) Cholera. 

(3) Yellow Fever, (4) Typhus, (6) Small-pox, (6) Chicken-pox, (7) Cerebro-spinal 
Meningitis, (8) Diptheria, (9) Relapsing fever, (if)) Jigger, and (11) Influenzal 
pneumonia.

2. The master of every vessel arriving at any port subject to these rules shall show, 
until the vessel is free from control under these rules, a signal which shall be whichever 
of the undermentioned signals is appropriate :

(a) by day, during the whole of the time between sunrise and sunset, when the 
ship* is within three miles of the coast or is within the limits of a 
district—

(t) the Flag Signal Q : meaning—“ my ship is healthy and I request free 
pratique ”,

(it) the Two Flag Signal QQ : meaning 
Rules 17, 22, 27, 32, 34 and 38, or

videmy ship is suspected ”,

, vidomy ship is infected(Hi) the Two Flag Signal QL : meaning—’ ‘ 
Rules 17, 22, 27, 32, 34, 38, 40 and 43.

,,i bv niirht during the whole of the time between sunset and sunrise hut only 
when the vessel is within three miles of coast a signal comprising a. red 
Htfht over a white light, the lights being not more than six feet apart, and 
meaning—” T have not free pratique

night signal shall be shown at the peak or other conspicuous place where itThe
cm best be seen,
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Provided that the authorities at a port may, with' the previous approval of q0
ignals not conflicting with the International Code, f0] 11

by vessels visit.g the port freq suitable wireless Uausi tting apparatus5 tor 0f any vessel fitted wA" * t, send to the Health Officer, either
. 3. The master °f honrs out from «> g?eaUh officer, a wireless message

■Messages of the Tnternation with the previous approval 0f
■ , , lhat the authorities at - ignais not conflicting with the

“‘VSr3s visiting the per. (vegtteptl,. 
International o e nt to the transmission of an

*• evrival ot the —I ,» the pert.

Use

earlier
message

Note—The telegraphic address of the various Health Officers is “ Quarantine ” and the item 
the Standard Quarantine Messages of the International Code of Signals are reproduced below :_ ms °*

Standard Quarantine Messages.
Item I.

MEBAV The following is an International Quarantine Message from vessel 
indicated, of port indicated, which expects to arrive at time indi- 
dated, on date indicated.

(Fere should follow groups to complete above.)
Item II.

... My port of departure (first port of landing) and my last port of call 
were as indicated by the immediately following groups.

MECED

Item III.
MEDIH ... No case of infectious disease, 

tious nature, has occurred
MEFOF ... Number indicated

or of sickness suspected to be of infec- 
board during the last 15 days.on

, , . ?ases of infectious disease (s) indicated 
occurred during the last 15 days. have

Item 17.
MEGYX . 
MEHTJD

.. I have no other case of sickness 

.. I have number indicated other cases of sickness 

Item V.

on board.

on board.

MEJAC ... No deaths fr 

MEKEK ...

sickness infectious board during the voyage.
Number indicated deaths from l 

occurred on board during the

om
or otherwise have occurred on

sickness infectious or otherwise have
voyage.

Item VI.
I have 

-. T have
a ship’s surgeon 

no ship’s
on board.

surgeon on board. 
Item VII.

wish to disembark any sick.
... I wish to disembark number indicated 

indicated.

menu
mepup

• I do not

sick, suffering from diseased
meqov Item F/77

number indicated.consists of
passengersand I haveMBRAT no- My consists of number indicated 

Item IX.
... I do not propose to disembark
... I propose to disembark 

indicated.

passengers.mesec
mettk

anY passengers.
indicated passengers of c^aS‘number i
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fl-ip rfiin^or rfhJr hont^ P°ri <,he 1Ijnaster shall, at the earliest opportunity, report to

Zn s fz
case of healthy vessels and vessels that are classed as “ suspected ”, not on account 
of the occurrence of any disease on board but merely by reason that they have sailed 
iom oi ouciec a, a particular port, it shall be permissible for the pilot or other 

boarding officer if acting on the general or special advice of the Health Officer to 
treat the vessel as healthy and allow pratique.

r affcer a vesse* has arrived within port limits a case or suspected case of any
of the diseases enumerated in Rule 1 occurs on board, the master shall hoist the 
signal prescribed m Rule 2 for “ infected vessels ”, shall stop all communication with 
the shore and shall immediately report the circumstances to the Health Officer.

I. Every medical practitioner, who becomes cognizant that any passenger on 
board or recently disembarked from any vessel or any member of the crew' or any 
person employed on board any vessel in the port is suffering from any of the diseases 
mentioned in Rule 1, shall immediately give notice thereof bv telephone and in 
writing to the Health Officer.

8. All infected or suspected vessels shall stop at such place as Government shall 
by order provide and shall not enter any dock or come alongside any wharf or have 
communication with the shore until authorised to do so by the Health Officer or in 
the conditions specified in the prviso to Rule 5, by the pilot or other boarding officer.

9. So long as the signals showing that the vessel is “ infected ” or “suspected ” 
are shown, no tindal or other person in charge of or navigating any boat shall attempt 
to take it alongside such vessel except with the permission of the Health Officer, and 
no person other than a pilot or an official acting in, the execution of these Rules shall 
board or leave any “ infected ” or “ suspected ” vessel without the wTitten permission 
of the Health Officer.

10. Healthy vessels which, while in port, desire to have no communication with 
the shore shall, on arrival, hoist the code over Q flag by day and by night the 
“ International Code Signal ” meaning—“ I have not free pratique ” specified in 
Rule 2; provided that a vessel shall only be treated as having no communication with 
the shore under this rule if making a call of 12 hours or less, and provided that the 
vessel remains out in the stream and does not enter locked areas or moor alongside - 
any quay.

Such vessels shall be subject to such restrictions as the Health Officer may direct 
and be guarded Pv the, port sanitary police until' departure.

11. In the case of all infected vessels the Health Officer, shall, and in the case of all 
other vessels the Health Officer may proceed on board and examine the vessel, and the 
master shall give him evervj facility for the examination of the passengers, crew, personal 
effects cargo provisions/water-supply and any part of the vessel the Health Officer 
considers it necessary to examine. The Health Officer may require a declaration, 
written or on oath, from the medical officer (if any); of the vessel or from the master or 
from both, whether any death or sickness from an unknown or suspicious cause/ or any 
case of anv of the diseases enumerated in Rule 1' has occured, on board the vessel either 
during the voyage or before her departure, and with reference to plauge, whether any 
unusual mortality has-been observed among rats. If the Health Officer >s satisfied that 
such deaths or cases of sickness as may have occurred were not due o any of the 
diseases enumerated in Buie 1, he shall permit the vessel to proceed to the usual place 
of anchorage or berth in harbour and to discharge passengers and cargo without any 
further restriction If he is not so satisfied, he shall proceed as provided in the rules. 
Inspection by the Health Officer under ibis Rule, w.U not be undertaken between sunset 
and sunrise except in such unusual circumstances as justify a departure from the usual
rule.

19 A, the result of every inspection the Health Officer shall finally classify the 
vessel ;.« in£ea suspected ‘or healthy, in accordance w,th the definitions given

hereafter.
13. All cases of Plague,.

removed from a ve^nwijjfS crSs may be"enforced by the Health Officer if after 

Ml° consideration of the circumstances he considers that such removal is necessary to 
prevent the spread of the disease.

Cholera, Yellow Fever, Typlms and Small-pox shall be
The removal of persons
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In tiie case of the other port shall be enforced °by
persons and their contacts as are^ act,on necessary on account of ^
S^i^^eatntent on board the vessel.

Whenever^! gw fceretiom limb- communication with the S?®*

boar ’1 ,eH 1 *
alMa$eS otetai S municipal or corporation limits, and shall furnish the' 
fiidiaSr C^oratbn Health Officer with the address of any private residence to 

uhich he permits the removal of a patient.
15 mere plauge, cholera, or small-pox, is the disease on account of which the 

vessel % deemed/to be nfected. the Health Officer shall offer free of charge inoculation, 
arc nation or re-vaccination to all persons willing, to be operated upon and shah 

to be inoculated or vaccinated, if their guardians or those m charge of them 
whom he may consider to b? in a suitable physical condif

on

14. The

cause 
consent, all minors 
for such operation.

on

16. In the case of a vessel infected or suspected to be infected with any of the 
diseases enumerated in Rule 1, the Health Officer may, whenever he considers it 
necessary and practicable, intimate by letter or telegram to the health authorities of 
the Presidency, Province or Indian State concerned, the date of departure, route, 
number of persons and ultimate destination in the respective Presidency, Province or 
Indian Slate of the passengers from the said vessel.

Special pules oxi account of Plagu'e.

17. Infected vessel.—A vessel shall be regarded as infected—

(1) if it has a case of human plague on board ;

(2) or if a case of human plague broke out more than six days after embarkation;
(3) or if plague-infected rats are found on board.

Suspected vessel.—A vessel shall be regarded as suspected :—
(1> if a case of human plague broke out in the first six days after embarkation;

(2) or if investigations regarding rats have shown the existence of an unusual 
mortality without determining the cause thereof.

- * h”bem s"bi““
having rcme ^anTnfecTeTmrfinW i8’? aS ?lealthy’ notwithstanding its 
either at the time of denartnre ,th- e bas been no bum am or rat plague on board 
gations regarding rats have nnt orrag the voyage, or on arrival and the investi- 
when unusual mortality ' amon^ raiT™! ex,stence of an unusual mortality and, 
proved that this mortality was'not due to plam °bserved' exPert examination has

vessels, the following

inspected and all persons on board shall be medically
(1) The vessel shall be i 

examined.

shall be takenmeasures

(2)
be disembarked and isolated^ 01 SU6Pec*e(^ to be suffering from plague shall

(3) In tEe
Offi0“’ af°er hddr^int^';611 “contact with a case of plauge, 

condition of the vessel, and all7^®*® the date of the last case, the 
to) isolate any sucK _ th? e,rcu™tances, may either-

case

Person; or
mder surveillance; or

Provided that no f““ Under ^iHanee:

5335** « ml* surveillance k*
” “* »» thaport” * W days after He date of

W place him 

(c) first isolate him

the
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During any period of isolation or surveillance the members of the crew may 
be prohibited from leaving the vessel, except for the purposes of their duty, 
and after notification to the Health Officer.

(4) Bedding which has been used, soiled linen, wearing apparel and other articles 
which, in the opinion of the Health Officer, are infected shall be disinsected 
and, if necessary, disinfected :

(o) The parts of the vessel which have been occupied by persons suffering from 
plague or which, in the opinion of the Health Officer, are infected shall be 
disinsected and, if necessary, disinfected.

(6) The Health Officer may require deratisation before the discharge of cargo,
if he is of opinion, having regard to the nature of the cargo and the way 
in which it is loaded that it is possible to effect a total destruction of rats 
before discharge. In this case, the vessel may not be subjected to a further 
deratisation after discharge. In other cases the complete destruction of 
rodents on board shall be effected when the holds are empty. In the case 
of vessels in ballast, this process shall be carried out as soon as possible 
before taking cargo.

(7) When before or during the course of discharge of cargo, plauge infected rats
are found on board, or when it has been established that there exists on 
board an unusual mortality among rats, the cause of which has not been 
determined, the Health Officer may require the fumigation of the ship 
before, or during the discharge of cargo, and if during the course of 
discharge, or after the discharge of cargo, live rats are again found, a fresh 
fumigation may be carried out if the master approves; but only one of the 
fumigations thus effected shall be done at the expense of the vessel.

If a vessel is to discharge a part of its cargo only, and if the Health Officer considers 
that it is impossible to carry out complete deratisation, the said vessel may remain in 
the port for the time required to discharge that part of its cargo, provided that all 
precautions, including isolation, are taken to the satisfaction of the Hea-ib Officer to 
prevent rats from passing from the vessel to the shore, either during unloading cr 
otherwise.

The discharge of cargo shall be carried out under the control of the Health Officer, 
who shall take all measures necessary to prevent the staff employed on this duty from 
becoming infected. The staff shall be subject to observation or to surveillance for a period 
not exceeding six days from the time when they have ceased to work at the unloading 
of the vessel.

19. When the measures prescribed in Buie 18 have been duly taken in respect of 
any infected vessel the Health Officer shall, bv written order, grant pratique: provided 
that, it a case of plague or of illness suspected to be plague, occurs on board subsequent 
to the grant of the above certificate, the certificate shall become invalid and the vessel 
again becomes subject to the requirements of the rules regarding infected vessels.

20. In the case of plauge-suspected vessels, the measures specified in (1), (4), (5) and 
(6) of Buie 18 shall be taken at the discretion of the Health Officer before pratique is 
given, in addition, the crew and passengers may be subjected to surveillance or obser­
vation, ihe duration of which, dating from the arrival of the vessel, shall not exceed 
six days. The crew may, during the same period, be prevented from leaving the vessel 
except on duty notified to the Health Officer.

21. Healthy vessels shall be admitted to free pratique. The only measures which 
the Health Officer may take as regards these vessels are the following

(i) medical inspection as prescribed in Buie 11;
Hi) destruction of rats on board in exceptional cases and for wallfounded reasons 

which shall be communicated in writing to the master of the vessel;
Itu) the crew and passengers may be subjected to surveillance during a period 

which shall not exceed six days reckoned from the date on which the 
vessel left the infected port. The crew may diming the same period be 
prevented from leaving the vessel except on duty notified to the Health 
Officer.

Special Bules on account of Cholera.
22 Infected vessel—A- vessel shall be regarded as infected if there 

cholera on board or if there has been a case of cholera during the five days previous to 
the arrival of the vessel in port.

is a case of
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has been subjected to the measures prescribed by these lutes.
iHealthy vessel.^-A vessel shall be considered healthy, although arriving from an 

infected port or having on board persons proceeding from an infected area, if there has 
been no case of cholera either at the time of departure, during the voyage, or on arrival.

Cases presenting the clinical symptoms of cholera, in which no cholera vibrios have 
been found or in which vibrios not strictly conforming to the character of cholera vibrios 
have been found, shall be subject to all measures required in 'the case of cholera.

of cholera-infected vessels, the following measures shall be taken
23. In the case

before nratique is given
a) The vessel shall be inspected and all persons, onboard shall be medically 

examined.
(2) All persons suffering 

shall be disembarked and isolated-
(3) The members of the crew and the passengers may be disembarked and either 

be kept under observation or subjected to surveillance for a period not 
exceeding five clear davs from the date of arrival of the vessel, provided 
that persons satisfying* the Health Officer that they have been protected 
against cholera by vaccination effected within the preceding six months 
excluding the last" six days thereof may be subjected to surveillance bnt not 
to observation.

from cholera- or suspected to be suffering from cholera

(4) Bedding which has been used, soiled linen, wearing apparel and other articles, 
including foodstuffs which, in the opinion of the Health Officer of the port, 
have been recently contaminated, shall be disinfected.

.'51 The parts of the ship that have been occupied by persons infected with cholera 
or that the Health Officer regards as infected, shall be disinfected.

\6) Unloading shall be earned out under the supervision of the Health Officer who 
shall take all measures necessary to prevent the spread of infection, includ­
ing the placing of the personnel employed on the unloading under observation 
or surveillance for a period not exceeding five days from the time when they 
ceased unloading.

l7) If the drinking water stored board is suspected by the Health Officer, he 
shall cause it to be emptied out after it has been disinfected, and to be 
replaced after disinfection of the tanks and filters by a supply of whole­
some drinking water.

on

8) The Health Officer may prohibit the emptying of water ballast in port without 
previous disinfection if it lias been taken in at an infected port.

(9) The Health Officer may require human dejecta and the waste water of the 
vessel to be disinfected before they are discharged from the vessel.

*24. Cholera-suspected vessels.—In the 
measures specified in (1), (41, (5), (71, 
cretion of Health Officer before

of cholera-suspected vessels, the
(8) and (9) of Buie *23 shall be taken at the dis- 

pratique is given.

case

In addition, the crew and passengers may be subjected to surveillance the duration
of which, dating from the arrival of the vessel, shall not exceed five days. The crew
mav, during the. same period, be prevented from leaving the vessel except on duty 
notified to the Health Officer.

25. Clinical Cholera.—If the vessel has been declared infected 
only of a case on board presenting the clinical feautres 
logical examinations, made with an interval of 
have not revealed the presence of cholera 
be considered health"

,1 h 'reSSeUi S,ha11 be ad?ilted 10 free pratique. The only measures which
aud^Tof ST*ry aSreg 666 Ve8EelS are lh0Se SIjeClfied >n 0), (3), (7). (8)

or suspected on account 
of cholera, and two bacterio- 

not less than 21 hours between them, 
or other suspected vibrios, the vessel shahy.
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f§?®2AJk®5J,ES.!0$.ACCOUNT OF YELLOW FeVER.

vef.se^' ^^ vessel shall be regarded as infected if there is a case of 
yellow fever on board, or if there was one at the time of departure or during the voyage.

VeSSel Sha11 be re^arded as suspected, if, although there has 
• ir x i I6 °W everi.lt; arrives after a voyage of less than six days from an

i -fi?1.- ^*4 a B9r5. in^clpse. relation with an endemic centre of yellow fever, 
oi l l ailives a ei a voyage of more than six days and there is reason to believe that 
it may carry from the eaid port adult stegomyia (aedes egypti) or otter mosquitoes which 
aie considered capable of transmitting the disease.

Healthy vessel A vessel shall .be regarded as healthy notwithstanding its having 
. f.0™* lorn iinfin/ected port, if on arriving after a voyage of more than six days it has 
v-had no case of yellow-fever.on board and either there is no reason to believe that it 

transports mosquitoes believed to be capable of transmitting yellow fever, or it is proved 
to toe satisfaction of the Health Officer

-(a) that the vessel, during its stay in the port of departure, was moored at a 
distance of at least-200 metres from the inhabited shore and at such a dis- 

. tance from, harbour vessels (pontoons, etc.), as to make the access of 
. 3Q faQsqmfoes^mprobable.:

(b) or that the vessel, at the time of departure, was effectively fumigated in order 
, ,k:^strdy;m^|gui^^. ? ‘ ' . ' . : .

^.28^ .The only .port of entry in India open to vessels .infected with yellow fever is 
the port of Bombay.. . "I ”

29. In the case of vessels infected with yellow fever, the following measures shall 
be taken before pratique is given-:—

(1) The vesselshall be inspected and all .persons on board shall be medically
examined.'

(2) All persons suffering from yellow fever, or suspected to be suffering from
' yellow fever, "shall be disembarked and those- of them who are in-the first 
five days of the disease shall be isolated in such a manner as-torprevent the 

> , access-. of. any mosquitoes to them- ...
(3) All other persons who disembark shall be kept under, observation. during a

days reckoned from the date of theirperiod which shall not exceed six■*

(4) The. vessel shall, be:moored at such distance, not being less than 200 metres, 
from the inhabited .shore and, from all other vessels, as will render the 
access of mosquitoes from shore tp vessel or from vessel to shore improbable.

(5) -The destruction of mosquitoes in all phases of growth shall be carried out 
board, as far as possible before discharge of cargo; if discharge is carried 
out before the destruction of mosquitoes, the personnel employed shall be 
subjected to observation or to surveillance for a period not exceeding six 
days from the time when they ceased unloading.

r ■ * r~-v-r

,;30.fellow, jever suspected vessels.—Vessels suspected of yellow fever may be 
subjected to the measures specified in (1), (3), (4) and (5) of Buie 29 before pratique 

,r.m.granted.
o. ‘Nevertheless, if the voyage has lasted less than six days and if the vessel complies 

with the conditions specified under paragraphs (a) and (b) of Buie 27 relating to healthy 
,a..vesselsfjthp .yesspl shall be,subjected to the measures prescribed by Buie 29 (1) and (3) 
:>r;only:.t and to .fumigation.

on

When 30 days have been completed after the departure of ‘the vessel from the 
infected port, and no case has occurred during the voyage, the vessel may be granted 
free pratique subject to preliminary fumigation should the Health Officer consider this 
to be necessary.

31. Healthy vessels.—Healthy vessels*shall be granted free pratique after medical 
inspection.

Special Rules on account of Typhus.

... 32.- Injected, .vessel.—A.vesee.Lsha.ll, be i,cg%rded .^infected if during the voyage 
or at the. time of arrival if has had or has one or more cases of typhus on board.
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, _a vessel shall be regarded as suspected if there has been no 
Suspected, vessel. A - ies ^ or persons who, within the twelVe

days pn2PtoUSamvarSt an area where typhus was epidemic at the time of their

the case of infected vessels, the following measures shall be taken 

(1) The vessel shall be inspected and all persons on board shall be medically 

examined.
(•2) All persons suffering from typhus, or i

shall be disembarked, isolated and deloused.
(3) Other persons reasonably suspected to harbour lice, or to have been exposed 

to infection, shall also be deloused and may be subjected to surveillance 
during a period which shall be specified, but which in any event shall not 
exceed 12 days, reckoned from the date of delousing.

(4) Beddino- which lias been used, linen, wearing apparel, and other articles which
the Health Officer considers to be infected, shall be dismsected.

(5) The parts of the vessel which have been occupied by persons infected with
typhus and which the Health Officer regards as infected shall be disinsected.

33. (a) Typhus-suspected vessels.—Vessels suspected of typhus may be subjected 
to the measures specified in (1), (3) and (4) of Rule 33 before pratique is given.

(b) Healthy vessels—Vessels not infected or suspected according to the definitions 
given in Rule 32 shall be treated as healthy and given free pratique.

suspected to be suffering from typhus,

Special Rules on account of Small-pox.

34. Infected vessel.—A vessel shall be regarded as infected if, during the voyage 
or at the time of arrival, it has had or'has one or more cases of small-pox on board.

Suspected vessel.—A vessel shall be regarded as suspected if there has been no case 
of small-pox on board during the voyage but it has on board any person, unprotected by 
vaccination, from an area where small-pox was epidemic, within 14 days prior to arrival.

36. In the caBe of infected vessels the following measures shall be taken before 
pratique is given :—

(1) The vessel shall be inspected and all persons on board shal/1 be medically 
examined.

'z) All persons suffering from small-pox, or suspected to be suffering from small­
pox, shall be disembarked and isolated.

(3; Other persons reasonably suspected to have been exposed to infection on 
board, and ■who, in the opinion of the Health Officer are not sufficiently 
protected by recent vaccination, or by a previous attack of small-pox, may 
be subjected o vaccination, if willing, and in the case of minors if their 
guardians or those in charge of them consent, to surveillance; or, if they 
thl •„ be vac<^nated, may be subjected to observation,
IwirLf SvfVeiUanCe ?r ob8ervation beinS specified according to circum-
SwaSXXT* 14 d*!" r“ko“‘i «• *•

W*. «* Other
shall be disinfected. *** con8lders to have been recently infected.

(5) Only the parts of die vessel which have 
dirinf^tedand the Heatth Offi been occupied by

cer regard* as infected, shall be
ill withpersons

36. Small-pox suspected vessels_
to the measures specified in (IV(3) and (4) ^ small-pox may be subjected

37. Healthy vessels.-VesselB not inf'L ’ before is given.
given in Rule 34 shall be treated as healthy and ^veiWr*1^ ^.C0rd^no t° the definitions

Special Rules ON ACCOUNT OF CHICKEN-POX, CEREHRO-SP3NAL 
RELAPSING fever.

MENINGITIS, DIPHTHERIAAND
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Suspected vessel. A vessel shall be regarded as suspected if there has been a case 
of one ot these diseases on board, but no fresh case within fourteen days prior to arrival.

Provided that a, vessel shall no longer be regarded as suspected if a period of at lease 
fourteen days has elapsed since the occurrence of any case before her arrival at a previous 
port of^call and the Health Officer is satisfied that she has been subjected to proper 
medicai examination and that all necessary precautions have been taken.

event of a vessel being classed as infected or suspected on account of any 
of the above-mentioned diseases, the Health Officer, before pratique is given,—

(1) shall arrange for the conveyance of any person suffering or suspected to be 
suffering from such disease, to a sanatorium or hospitalf unless the sick 
person or his friends can make adequate provision elsewhere to the satis­
faction of the Health Officer; but he shall not enforce the removal from' 
the vessel of any passenger or passengers bound for an onward port except 
as provided for in Rule 13.

(2) may detain under observation or keep under surveillance persons whom he 
suspects of having been exposed on board to infection with relapsing fever, 
during a period which, reckoned from the date of arrival of the vessel 
not exceed fourteen days and may cause any such persons to be deloused;

(Hi may direct such bedding; soiled linen, wearing apparel, and articles belong­
ing to the crew and passengers as he considers to be infected, to be 
disinfected or disinsected;

(4) may order that any portion of the vessel that has actually been exposed to 
contamination or is in a filthy or insanitary condition, or which he 
considers likely to be infected, shall be disinfected and cleansed as he may 
direct.

must

Special Rules on account of Jigger.
4.0. Infected vessel.—A vessel shall be regarded as infected if it has on ooard or 

has had on board during the voyage any person suffering from Jigger.
41. In the case of infected vessel before pratique is given—. . .

t\) the Health Officer shall examine every person on board whom he has reason 
to consider as having been exposed to infection with Jigger and any person 
or persons found to be suffering therefrom shall be removed to hospital for 
treatment;

(2i the clothes, bedding and personal effects of infected persons shall be disin­
fected and the Health Officer may, in his discretion, order the disinfection 
of the clothes, bedding, etc., of all persons on board;

(H) any part of the vessel which in the opinion of the Health Officer is infected 
shall be disinfected;

(4* the ballast of such vessel, if of earth or sand, shall not be landed without 
the permission, in writing, of the Health Officer, who, if he considers 
necessary, may order that it shall be discharged into the sea/river at such 
places as shall be appointed for the purpose by Government.

42. Vessels not infected according to the definition given in Rule 40 shall be treated 
as healthy and given free pratique.

Special Rules on account of. Influenzal Pneumonia.

43. Infected vessel.—A vessel shall be regarded as 
influenzal pneumonia on board at the time of arrival or if there was a 
within five days previous to arrival.

44. (u) In the case of an infected vessel
(]) The Health Officer shall examine every person on board whom he has reason 

to consider has been exposed to infection with influenzal pneumonia, and, 
subject to the conditions prescribed in Rule 13, _ _
found to be suffering from influenzal pneumonia shall be disembarked and
isolated.

(cr Beddin^ which has been used, soiled linen, wearing apparel and other articles 
which1 the Health Officer considers to have been recently infected or exposed 
to infection, shall be disinfected-

(b). Vessels not infected, according to tfit definition given in Rule 43, shall be treated 
“ healthy ” and given free pratique.

infected if there is a case of 
case on board

any person or persons

as
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in Rule> 1.AJJj DISEASES MENTIONED

e nr t-pcqpI comm0- under these rules shall coinjdy with a]}. 45 (1) The master o ^^““^ecessary under them, 
directions which the Health Officer m», iore^oinff' rulest\>!>

. (2) In exercise of the functions |mposed
Health Officer ^ *‘^ “^01 board the vessel of suitable apparatus for dis^«

of rote, »a .h*n; i» "PPl? toe Mto
l,ij foregoing roles with do. regard to there nece.aty »»d I™toaWtfv
in the particular circumstances of each case. . . . , ,

4fi Vessels arriving from an infected area which have been subjected to ;• efficient 
^ measures to tte satisfaction of the Health Officer, shall not be, subjected to these 
measures a second time on their arrival in another port whether belonging to the same 
countrv or not, unless, since their departure, some incident has occurred,,which, in the 
opinion of the Health Officer, justifies the application of the said sanitary measure and 
unless thev have subsequently called at an infected port. _

47. The foregoing rules shall not prevent the transhipment, under; restnctions to 
be imposed by the Health Officer in conformity therewith, of passengers'; mails, or goods 
between vessels which have not been granted pratique.

48. Vessels refusing to submit to measures prescribed in these rules shall . t be at 
liberty to put out to sea.: Provided that such refusal' h&s been made befote' th'ere has 
been any communication, except by signal or through the port.'authorities, between 
such vessel and the shore or with any other vessel in p'ort. Such vess^Prfiay, however, 
be permitted to land goods, if the ship is isolated, subject,to such restrictions or conditions 
as the Health Officer may lay down in this behalf. Such vessels may also be permitted 
to disembark passengers at their request, on the condition that such passengers submit 
to the measures prescribed by these rules; such vessels if isolated, may also take 
fuel, foodstuffs and water.

49. In the event of any vessel putting back to sea, the Health Officer shall intimate 
the fact, if possible by telegraph, to the next port of call;

_ ■ I*- V::‘ ■. /
Rules applicable to persons.

Rules applicable to

fection.

on

ss|fI^saS5|'s.is||
e^Cs° : fcpnm111 q?t10\w';e clothes and effects of the patients and of such

p be *• *•

who is kept there under observation shall be allowed 
to surveillance.

of any 
direct that any person 

to - depart and shdlil' be subjected

his daily attendancTbefore'a^n^ica/officer^thesubj’ectecT on shore requires 

exempt such person from such attendance on being safcfipTtW n ^ b}' Written order’ 
to send in a report if he should fall sick. g * sfied that may' be relied upon

s 5*«ssssr
or the Straits Settlement. H Jh* next P°* of call if tSf .^¥W'‘'' 
statin'7 the natnrp nf 4T, ~ e j.- ^ cases, a note shall ^ ^ ,-1-udja, Cevlonand the precl ions htln ’°US disease whether of leak,

I ecautions taken m connection therewith Wed ^finitelyhr suspected,

Rule* to be observed in the rase, of ^

(he Health'Officer6shalW°kVeT1S leavin2 ^ f°r v°rts beyond India.
embarimticn of^ India,
^mall-pox or any of the dipp» SyiD^rnfi of plakk ^ ?x?minatl°L to prevent the

" to (htTbltf'd to ' fevlr.
transmit the infection^f these'di^ with

the sick
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medical examination shall ordinarily take place by day on shore as shortly 
as ^ible-'before embarkation, the time and place being fixed by the Health Officer.- ' 
The Health Officer may However, at his discretion, arrange'to examine on board such 
passengers or members of the crew as have not remained one night on shore. ‘

(3) Any person wilfully neglecting or refusing to attend at the time and place appointed 
examination shall be liable to the penalty prescribed in Section 54 of 

the Tndiaif Torts Act, 1908 (XV' of 1908). 1

or diseases in question.

w^ere l1® considers' such alcjtibri''he^essh.ryi; the Health Officer may 
or disinfestecl on shore previous to embarkition any clothing,cause To rBe ' dismFercEed> __ ____ ^_____ _______________^___

bedding or other articles belonging to anv person and in the ab^efideHbf sucih^ disinfectimi 
or aiiy such'cldthingv^edding 'or •ctte^rti'cles shall hot be' Mlbvfed bn‘ board

yr*vessel or,'if Already place'd'off bo%rd-ghalPb'e' removed"' as"quickly"as possible.
master of a vessel shall not allow the, embarkation of any elqthing, bedding

Or Other articles belonffin^ to now TYlP.TYlVtPTQ rvf f.VlA prpro nnlocc Hio omKartMf'inn r\f onnli

an

new members of the crew unless the embarkation of such 
baggage has been authorised by the Health Officer of the port.”

567Tt Shifll '‘be" open 'to" the "Consular "representative in terested" in • any''vessel' to be 
pre'sent,rdf he'^so' desire’S'^at the m’edidal 'examinationrAcondocted"by’the Health Officer 
under Ruler 5 5 and'at the1 disinfection, if miy/ord'ered by ii i m "tmdercianse' (5) of that rule.

^57. At all ports declared to be infected, the Health Officer shall take effectual

(1) In The hasb'hf plaghe, to
(2) in the case of cholera, to ensure that drinking water and foodstuffs taken on

baaf'd'''&§'wholesome - 'andlhat Wtef'takerri'n 'ksTSaMstfis aislfiffected if 
necessary ;

(3n'h ',t;Kr4''lcase'of yellovv"feVer,f to "prevent'mos'qtfit6esrgainfJife'/accegS''to 'Vessels' ;
- (4) in thexasB of typhus,;- to secure the debusing - of all suspects before their 

embarkation; and
(5) in the,case of small-pox, to ensure-that old .clothes, and rags,, whether baled or 

otherwise,’have been thoroughly disinfected before'loading.

f 58?c?On ,the'completion of the shall give to
the masier of tile vessel a Bill of health to that effect staging that all the^fiieasures, which, 
in his opinion, are necessary, under Rules 55 and 57, have been carried but:

Provided that, the vessel has not been in communication with the shore, the 
measures prescribed in Rule 55 shall be^Mcbbn^^n respect of persons joining the 
vessel at that port. In such a case the b>ill of health need only take, the form of an 
vendfcrsef&ent1 on1'‘the ‘last bill of health held by the vessel and need only refer to the 
pas^|efsslnrerew embarking at the port''in question :

PrfrW'de'd’- aMo'^th^f 'once the "Bill1 of health 'lias hedh''gi’afi{ed, °iio"peWdif j'haggage' “or' 
merchandise shall be taken on board except' whlfhhe'germhSSOT'the Health Officer 
to -whom-in-suclreven't, the bill of health shall be returned by the master for necessary 
amehefmemTif the Health Officer considers such amendment necessary-

59 Of any vessel, does not leave port--within 24 hours'after the medical examination 
made under Rule 55 she shall not leave until—

(a) ‘a fresfi medical examination of the^passengers'arid crew'lias1heed’ made'under 
that'fule, and

(b) a fresh bill of health has been giveri'to tlife' master nnder'Rule 68 :

■DMJtxm fttYWh fresh examination may he 'conducted on hoard ’the'Ve'sfeeC whether 
Piovidddt communication with'the shbre 'sin'ib'the 'previous examination

Officer to: hafe the date-df depafture'ameMddr'
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fiO, Previous to the departure of a vessel, (lie Health Officer shall direct it tQ ,cleared for medical inspection and this shall he signified by the hoisting of Q flag. ^fi>e 

this has been done, no person except the pilot or any person specially authorised ^ 

the Health Officer shall be permitted to embark or go on board the vessel even a , visitor, unless he has been medically examined by the Health Officer as prescribed8'8.
Rule 55. 1Tl

61 Port-clearance shall not be granted for any vessel, unless and until the master 
produce' the bill of health prescribed in the foregoing rules .
P Provided that at any port where, in the opinion of Government, local conditions 
renderThfs re axation advisable, the authority responsible for granting port-clearance 
may "rant it for any vessel on receiving from the agents of the vessel a written 
guarantee that a duplicate of such bill of health, s.gned by the Health Officer, will be 

furnished by them to him within fortv-eight horns-
62. (1) Tf the Health Officer considers that 

suffering from, or is in the incubation stage of any 
likely to convey such disease—

fa) he shall prevent such member from re-embarking on, or if already embarked, 
shall cause him to be removed from such vessel and may at his discretion, 
refuse to give a bill of health until the baggage and personal effects of such 
members have been removed from the vessel and such parts of the vessel 
as have been occupied or frequented by such members have been disinfected;

any members of the crew of the vessel is 
infectious or contagious disease or

and
(h) the baggage and personal effects of such persons as were in immediate contact 

with such member of the crew may also be disinfected, and the names of 
h persons given to the medical officer or master of the vessel for super­

vision bn the voyage;
(2: Tf the Health Officer of the port considers that the rats on board are infected 

with plague, he shall destroy the rats in the manner provided for in Hules 18 (6) 
and (7).

sue

(3> All action taken under clauses (1) and (2) of this rule shall be noted in the bill 
of health.

63 Any person who is prevented by the Health Officer under the foregoing rules 
from embarking or sailing, may be removed to and kept at a hospital otr kept under 
observation, or subjected to surveillance under the conditions prescribed by Buies 50

fii- Whether the port of embarkation has been declared infected or not, Buies 55 to 
6rt shall apply to all pilgrim and emigrant vessels and the Health Officer 
discretion, apply them to any vessel leaving for any port beyond India, 
orders of the Governor General in Council. thev mav also be applied to vessels leaving 
anv pon. in India or Burma for nnv other port in Tnd»a or Burma-

may, at his 
By the special

Baht HI.
'General Buies.

6r. In accordance with the provisions of Article 28 of the International Sanitary 
Convention, 1926 all ships, except those employed in national coastwise service, 
bo periodically deTatised. or be permanently so maintained tbat anv rat population is
boot down to tbe minimum. In the first case, they shall receive Deratisation Certificates, 
and in the second Deratisation Exemption Certificates.

Note - The only shins ran be considered as «mnlo-ed • in national coastwise service " fre
U.-.c-in- l,etwn vMi* in India ami Pwi only. Shins trading to Rintranorc Penang, Cevlon. Aden

Mh- y,rK'r r;”1r.:.s "t1 "* **»♦*»" *he foreign settlements in Tndin eannofc be exempted
ol r,r"v,dn»q themselves with the r-ertificates. The foe, navable for the certificate ns for tbe prouet* in connection therewith will he fixed by orders issued bv Oovemment from time t"

shall

t ime.

66 A Deratisation Certificate or a Deratisation Exemption Certificate shall be 1SSU® 
onU* bv the Health Officers of the Ports of Bombay. Calcutta and Bangoon- "Every Sl1

< . ruiVate shall he valid for six months hut this period may he extended bv 
io th»* case of a ship proceeding to its home port.

67. If no valid certificate is produced, the Health Officer 
Pule 66 may after enquiry and inspection—

(a) himself carry out deratisation of 
carried out under his di 
operations to hi

monthone

of any of the port, mentioned

irection ****} ‘ ?V <au6e RlK'h operations to he 
s satisfaction he shall0™ r°“ cornpletion of thecehe Sha11a dated Deratisation Certificate-
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He shall decide in each case the technique which should be employed to 
secure the practical extermination of rats on board, but details of the 
deratising process applied and of the number of rats destroyed shall*be.; . 
entered on the certificate. Destruction of rats shall be carried out so as. to. 
avoid as far as possible damage to the vessel and cargo (if any). The 
operation must not last longer than 24 hours- In the case of vessels in 
ballast the process shall be carried out before taking cargo. Any charges 
made in respect of these operations of deratisation and any question of 
compensation for damage shall be governed by the terms of Article 18 of 
the International Sanitary Convention, 1926;

t.,5) issue a dated Deratisation Exemption Certificate if he is satisfied that the 
vessel is maintained in such a condition that the rat population is reduced 
to a minimum. The reasons justifying the issue of such a certificate shall 
be set out in the certificate.

All requisite and practicable measures shall be taken by the competent authorities 
to secure the destruction of rats in ports and their surroundings as well as on lighters and 
coastwise vessels.

68. The Health Officer may at any time inspect any vessel within the precincts of 
the port with regard to the prevalence and breeding of rats, mosquitoes or other vermin 

or insects thereon, and make recommendations to the master, owner or agent for the 
destruction of such rats, mosquitoes, vermin or insects and the elimination of their 
breeding places on board, and, subject to such general or special orders as may be issued 
by Government in this behalf, may require such measures to be adopted and, in default, 
carry them out himself or cause them to be carried out at the expense of the master, 
owner or agent*.

69. Whenever a person suffering or suspected to be suffering from an infectious 
disease or anyone who has been in contact with such a person and is considered liable 
to develop such infectious disease is disembarked from a vessel, the Health Officer shall 
notify the Corporation or Municipal Health Officer and supply him with the necessary 
particulars.

70. The Health1 Officer* may direct the disinfection or in special cases the destruction 
of foodstuffs which have been exposed to contamination and are considered likely to be 
infected with any disease or to be dangerous to public health.

71. (1) The Health Officer shall, on request, furnish the master or any representative 
of the owner or agent, free of charge, with a certificate specifying the nature of the 
sanitary measures undergone, and the methods applied, the parts of the vessel treated, 

and the reasons for employing such measures<

(2, He shall, on request, furnish any passenger who has arrived by an infected 
vessel, free of charge, with a certificate setting out the date of arrival and the 
to which the passenger or his baggage has been subjected-

measures

Disposal of dead bodies.

72 Disposal shall be as follows*

a) If death occurs on board a vessel before entering port limits, the body shall, 
unless there are special reasons to the contrary, be buried at sea m not 
less than nine fathoms of water, in such manner as shall secure its 
immediate sinking and remaining below the surface.

(2) If death occurs dining the day on board a vessel within the port limits the 
ensign and house flag, if any, should immediately be lowered to half-mast 
and kept in that position from sunrise till sunset as long as body remains 
on board. If death occurs between sunset and sunrise, one red light shall 
be hoisted at the peak, half-mast high.

board a vessel-witbin the port limits, or if a vessel arrives
once8 having on board a d<?ad body, the master of such vessel shall at

the Health Officer and shall carry out such instructions
*' (u disposal of the body and for the cleansing and disinfection “ofthe 

vessel as may be given by the Health Officer.

a.
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duction of plague by sea- will be enforced 
in, the, ports of, Orissa against vessels
arriving from Rangoon.

■ ■
By order of His Excellency the Governor,

. C, G. NAYAE, 
e Secretary to Government.

:,The 19th May 1936.
409—II P-28-Com.—Intimation 

having been received that the port of 
Rangoon has. been declared to be infected 
with plague, it is hereby notified for 
general information that the existing 
regulations for the prevention of the intro-

No.

friatwi ud

(0.-Gaiety io-2uH29-5-1936-aC^' °ffg' Sapdt'' Bihar Qort- Priotm*'


